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lN THE HIGH COURT FOR THE STATE OF TELAI1IGANA

AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY, THE THIRTY FIRST DAY OF MARCH
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 9206 OF 2026

Between:

Veeravalli Srinivasa Rao, S/o. Sambasiva Rao Veeravalli aged about 36
years Proprietrix of MlS. lnnovatie Plastic Solutions, Office at situated at Plot
No. 57, Phase-ll, T.l.E, Balanagar, Hyderabad, Medchal Malkajgiri District,
Telangana 5oo 037 

...PETrroNER
AND

1. The Deputy State Tax Officer, Balanagar, Hyderabad Rural Circle, Balanagar
Division, Hyderabad

2. State of Telangana, Rep by its Principal Secretary, Revenue (CT)
Department, Saifabad, Hyderabad, Telangana

3. Union of India, Rep. By its Secretary Ministry of Finance, 4th Floor, A-Wing,
shastri Bhawan' New Delhi 110001 

..RE''.NDENTS

pbtition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction particularly in the nature of

Writ of MANDAMUS declaring the lmpugned Order for Cancellation of Registration

dated 01.07.2024 in Ref. No.243607240005065 in Form GST REG-19 with the

retrospective i.e. 30-06-2023, without assigning any cogent reasons and also

being an unsigned, in violation of Section 29 of the CGST Act, Rule 22 of the

CGST Rutes, as illegal, arbitrary, unjust and violation of principtes of natural

justice and consequently direct the Respondents to give an opportunity to restore /

revoke the order of the cancellation the registration of the Petitioner license under

GSTIN /UlN No. 36COKPJ9465GlZF



lA NO: 1 OF 2026

Petitiorr under Section 151 CPC praying that in the circumstances stated in

the affidavit frled in support of the petition, the High Court may be pleased to direct

the Respondent No. 1 to Revoke the cancellation of GST Registration of the

Petitioner while set aside the order dated 01.O7.2024 vide Ref. No.

2A36072400()5065 issued by the 1St respondent pending disposal of the writ

petition.

Counsel for the Petitioner: SRI GANESH BHUJANGA RAO VADDURI
Counsel for the Respondent Nos.l & 2: SRI SWAROOP OORILLA, SPL. GP

FOR STATE TA)(
Counsel for the Respondent No.3: SRI N.BHUJANGA RAO, DEPUW

SOLICITOR GENERAL OF INDIA

The Court m;rde the following: ORDER
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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

THE HON'BLE THE CHIEFJUSTICE SRI AI'ARESII KI'MAR SINGH

AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT TITION No. of2026

Dated: 31.03.2026

Between:

Veeravalli Srinivasa Rao

...Petitioner

and

The Deputy State Tax Officer,

Balanagar, Hyderabad Rural Circle,

Balanagar Division, I{yderabad,

and2 others.
...Respondents

ORDER:

Learned counsel Sri V.Ganesh Bhujanga Rao appears for the

petitioner.

Sri Swaroop Oorilla, learned Special Government Pleader for

State Tax, appears for respondents No.l and 2.

Z. The Goods and Services Tax (GST) registration certificate of the

petitioner bearing No.36APPPV2522JLZF was cancelled vide impugned

order passed in Form GST REG-19 dated 01.07.2024 for non-filing of

returns for a consecutive period of six months. Now, it is tirne-barred to
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prefer an appeal by the petitioner against the order of cancellation of

GST Registration certificate. Therefore, the petitioner has filed the

instant Writ Petition for revocation of cancellation of GST Registration

Certificate.

3. Learned counsel for the petitioner submits that there are no

Goods and services Tax dues left to be paid by the petitioner. It is

submitted that non-filing of returns rvas lbr the reason that the petitioner

met with an accident and became permanently disabled and could not

file the returns and there was no intentional delay. Though the petitioner

has sorrght to file an application for revocation of cancellation of GST

registrrtion certificate but the GST portal does not perrnit the petitioner

as being beyond the time limit prescribed for submission. Therefore, the

petitioner prays that respondent No.l may be directed to entertain the

petitioner's application rnanually and take a decision thereupon in

accordance with law.

4. Learned special Government pleader for state Tax submits that

he does not have instruction on the assertion that no outstanding dues

remain against the petitioner. He, horvever, submits that the apparent

reason fbr cancellation of GST registration certificate was on account of

non-filirrg ol'returns for the consecutive period of six months. .-
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5. Having regard to the aforesaid facts and circumstances and also

taking note of the fact that the GST registration certificate of the

petitioner was cancelled on account of non-filing of returns for the

consecutive period of six months, if the petitioner approaches the

competent authority within a period of one week from today for

submission of application for revocation of cancellation of GST

registration certificate, in physical form, the competent authority would

'f, entertain it and take a decision thereupon in accordance with law within

a period of three weeks thereafter.

6. The instant writ petition is accordingly disposed of. There shall

be no order as to costs.

Miscellaneous applications pending, if any, shall stand closed.
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SD/- S.MALLIKARJUNA RAO
ASSISTANT REGISTRAR
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DISPOSING OF THE WRIT PETITION
WITHOT'T COSTS
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